
973 28 FEBRUARY 1956 974

MESSAGE FROM  TH E PRESID ENT 
M r. Deputy-Speaken I have received 

the following message from  the Presi­
dent;

“1 have received with great satis­
faction the expression of thanks by 
the Members of the Lok Sabha 
for the address I delivered to both 
the Houses of Parliament assembled 
together on the 15th February, 
1956.’* '

MESSAGE FROM  RAJYA SABHA

Secretary: Sir, I have to report the
following message received from  the 
Secretary of Rajya Sabha:

“In accordance with the provi­
sions of rule 97 of the Rules of 
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Indian Cotton Cess (Amendment) 
Bill, 1955, which has been passed 
by the Rajya Sabha at its sitting 
held on the 17th February. 1956.”

IN D IA N  COTTON CESS (A M EN D ­
M ENT) BILL

Secretary: Sir, I lay the Indian Cotton 
Cess (Amendment) Bill, 1956, as pass­
ed by the Rajya Sabha, on the Table of 
the House.

ARREST OF A MEMBER

M r. Depnty*Speaker: I have to  inform 
the House that I have received the fol­
lowing letter dated the 25th February, 
1956, from the District Magistrate, 
Delhi;

“ I have the honour to  inform 
you that in pursuance of a non- 
bailable w arrant of arrest, issued 
by the Chief Presidency Magis­
trate, Bombay, against Pandit Bhag- 
waticharan Shukla, Member of Lok 
Sabha. I have found it my duty 
to  direct that Pandit Bhagwati- 
charan Shukla, Member of the Lok 
Sabha, be arrested.

Pandit Bhagwaticharan Shukla 
was accordingly arrested at 1 p .m . 
on 25-2-56 and arrangements have 
been made to take him to Bombay 
for producing him before the Presi­
dency Magistrate, Bombay."

ESTIM ATES COM M ITTEE 

T w e n t ie t h  R e p o r t  
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ELECTION TO COM M ITTEE

C e n t r a l  A dvisory  C o m m it t e e  o f  
N a tio n a l  C a d e t  C o r ps

The Minister of Defence Organisation 
(Sbri TyagI): I beg to move:

“That in pursuance of clause (i) 
of section 12 of the National Cadet 
Corps Act (Act XXXI of 1948) as 
amended by the National Cadet 
Corps (Amendment) A ct (Act 
LVII of 1952), the Members of 
this House do proceed to elect, in 
such manner as the Speaker may 
direct, two Members from among 
themselves to be Members of the 
Central Advisory Committee of the 
National Cadet Corps for a term 
of one year.”

M r. Deputy-Spealier: The question is: 
“That in pursuance of clause (i) 

of section 12 of the National Cadet 
Corps Act (Act XXXI of 1948) as 
amended by the National Cadet 
Corps (Amendment) Act (Act 
LVII of 1952), the Members of 
this House do proceed to elect, in 
such manner as the Speaker may 
direct, two Members from among 
themselves to be Members of the 
Central Advisory Committee of the 
National Cadet Corps for a term 
of one year.”

The motion was adopted.

AGRICULTURAL PRODUCE 
(DEVELOPM ENT AND W ARE­

HOUSING) CORPORATIONS BILL *

The Minister of Food and Agriculture 
(Shri A. P. Iain): I beg to move for
leave to introduce a Bill to provide for 
the incorporation and regulation of 
corporations for the purpose of develop­
ment and warehousing of agricultural 
produce on co-operative principles and 
for matters connected therewith.

M r. Deputy-Speaken The question is:

“That leave be granted to intro­
duce a Bill to provide for the
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